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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA No. 301 of 1994

Thursday, this the 12th day of January, 1995

CORAM:

HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN

‘HON'BLE MR SP BISWAS, ADMINISTRATIVE MEMBER
1. NR Janaki, |

0/o Narayanan,

Nambozhi Meenathathil,

. Peringala, Pathiyoor PO,

Meenampalli. _ .o Applicant
By Advocate Mr. TC.Govindaswamy

. ‘VS.

1. The Divisional Personnel‘GFficef, :
Southern Railway, Trivandrum-14, .o Respondent

By Advocéta Mr. Mathews J Nedumpara

CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN

Applicant who was a woman Casual Labourer under the

]

Railuays, seeks ébéorptidn.with effect from 31-12-1982.
Copsequenfial bahefits are aiso claim;d. Applicant submits
that by reason of her length of service and her community
status she is entitled to the reliefs prayed for. She would
also submit that persons with lesser length of service have
been absorbed, Thouéh appLicant»had been making répresént-
ations, there is no indication that they uere beihg considered.
Ue ﬁerﬁit applibant to.hake a cémprehensive représentation
before respondent‘Oivisiohal Persannel Officer, setting out her
grievancss. If a fepresentation is so mads, respondent |
Divisional Personnel Officer shall examine the facts of the
case, and paés a reasoned order thereon within three months
from the date df receipt of the representation. The absence of

a counter affidavit delays a final decision in the matter, to
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the detriment of applicant. While allouwing the application,

we direct respondent té pay Rs. 200/~ (Rupees Tuwo hundred

only) as costs to applicant.

2. With these directions uwe dispose of the application.

Dated the 12th January, 1995

. . Lo | .l MQ—"\'kuquv\un
SP BISWAS. ' CHETTUR SANKARAN NAIR(J)-

ADMINISTRATIVE MEMBER : : VICE CHAIRMAN

ak/12-1



CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH
Qehe 290/93
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Monday, this the 19th day of September, 1994

CORA&

HON'BLE MRe JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN

HON'BLE MRe Pe Ve VENKATAKRISHNAN, ADMINISTRATIVE MEMBER
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Ex-Casual Labeourer
Kallukuzhiyil Thazhathethil
Ponakam, Mavelikkare

KePe Thankamma

Ex- Casual labour
Kallu Kuzhil parambil
Kallumala, Mavelikkara

Ke Thankamma,

ExX«Casual iLabour

chitwer vadekkathil

Erethd South FeOe,
Chettikulangara, Mavel ikkara

Pe FPOonnamma

Ex=Casual Labeour,
Kelsukuzhi vadakethil
Ponakam, Mavelikkara

Ke Satddl.

Ex=Casual Aabour
Njayappallil Kizhakc<ethil
Erezha South
Thettikulangara P.Q.

T« Kunjukunjamma

EX Casusal Labour
Harijan Colony,
Bleck NO.16 Umbernal
Mavelikkara

Ce Janaki
Ex Casual Labour
‘Muttéthu muri P.0.,MNavelikkara

Ce Narayani‘

ExeCasual Labour

Thundiyath Kizhakkethil
palliarimangal am

Olaketti Ambslam, Mavelikkara

Advocate MLe T«Ce Govinda Swamy
VB e

The Union of India through
The General Manager
Southern Railway

Madras-3

The Divisional Personnel Officer
Southern Ral.way,Trivandrum-14

Advocate Mre Thomas uathew Neliimoottil

{

Applicants

Respordent§
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. _ORDER
_CHETTUR SANKARAN NAIR (J), VICE CHAIRMAN

we £ind that appiicants have been continuing

in service by reason of an interim order mades by & Bench
of this Tribunal on 9¢3.93. The only direction that
nead be issued now, is one to consider A-4 representation
on merits and pass orders thereone we direct sacond
respondent to consider A-4 representation, examine the
facts in detail and pass appropriate orders within four
‘months from todaye Till such orders are passed, the
interim order will remain in forcee with this direction,
we dispose of the application.

20 Applicants if so advised, may supplenient their
_ representations within ten days from todaye In Case the
decision is likely to affect oher employées._ they wildl
also be heard before final orders are mades | NO costSe

pated the 19th September, 1994.

PoVe VENKATAKRISHNAN CHETTUR SANKARAN NAIR (J)
ADMINISTRATIVE MEMBER VICE CHAIRMAN

Kmn 19994
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LIST OF ANNEXURES

1« Annexure A=4 - A true caepy of Representation dated
4,6,92
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